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IN THE INCOME TAX APPELLATE TRIBUNAL
RAJKOT BENCH, RAJKOT

BEFORE SHRI WASEEM AHMED, ACCOUNTANT MEMBER
AND MS. MADHUMITA ROY, JUDICIAL MEMBER

IIFHT AT F./ ITA No. 435/Rjt/2018
TYTROT dY/Assessment Year: 2015-16

M/s. Phenix Spining Pvt. The Principal
Ltd. Flexi Plast India, Plot Vs | Commissioner of Income
No. 91, Amreli-365601 Tax-3, Rajkot

PAN No. AAH CP5 955 D

ATy (Appellant) 0¥/ (Respondent)
Assessee by : Shri D. M. Rindani, CA
Revenue by : Shri M. N. Maurya, CIT(DR)
ge1dTs &0 dREE/Date of Hearing . 27/02/2020

€YU 0 R /Date of Pronouncement : 28/02/2020

PER BENCH:

The instant appeal filed by the assessee is directed against the
order dated 11.09.2018 under section 263 of the Income Tax Act, 1961
(hereinafter referred as to “the Act”) passed by the Pr. Commissioner of
Income Tax (Appeals)-3, Rajkot arising out of the order dated 20.12.2017
passed by JCIT, Range-3(1), Rajkot under section 143(3) of the Act for the
Assessment Year (A.Y.) 2015-16.

2. At the time of hearing of the instant appeal the Ld. Counsel
appearing for the assessee submitted before us that the consequential
order has been passed under section 143(3) r.w.s. 263 accepting the

returned income. Hence, the present appeal becomes infructuous and
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withdrawn. Thus, in view of the above fact the appeal is dismissed as

withdrawn.

3. Intheresult, appeal is dismissed as withdrawn.

Order pronounced in the Court on 28th February, 2020 at Rajkot.
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Tanmay Datta, Sr.PS TRUE COPY

3T H0 0[HHN 310 (Ne/Copy of the Order forwarded to:
3T / The Appellant
O00Y0 / The Respondent.

HERIT 3R g0 / Concerned CIT

IR IYOARTA) / The CIT(A)

EHEIT OEHEE, ¥ 3Gl 30T, / DR, ITAT, Rajkot
?I'I?,'III‘-'FI?;?-I' / Guard file.

AL .

JTCRITAR/ BY ORDER,

39/EEEF TSER (Dy./ Asstt.Registrar)
HTIHT ANAT HEEIOT, / ITAT, Rajkot



